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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
AT NEW DELHI.

ORIGINAL APPLICATION NO.: 543/2023

IN THE MATTER OF:

ROHIT THAKRAN S/O LATE SH. AMARPREET THAKRAN, R/O
NEW PLOT NO. 136-137, DEAR WOOD CHASE, NIRWANA,
SECTOR-50, VILLAGE ADAMPUR, GRAM PANCHAYAT JHARSA,
GURUGRAM-HARYANA.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
AT NEW DELHI.

ORIGINAL APPLICATION NO.: 543/2023

IN THE MATTER OF:

ROHIT THAKRAN S/O LATE SH. AMARPREET THAKRAN, R/O
NEW PLOT NO. 136-137, DEAR WOOD CHASE, NIRWANA,
SECTOR-50, VILLAGE ADAMPUR, GRAM PANCHAYAT JHARSA,
GURUGRAM-HARYANA.

...... APPLICANT
VERSUS
STATE OF HARYANA & ORS. .... RESPONDENTS

REJOINDER ON BEHALF OF THE
APPLICANT TO THE AFFIDAVIT
DATED 11™ OF FEBRUARY, 2025
FILED BY HSVP.

MOST RESPECTFULLY SHOWETH:

1. That HSVP in compliance of order dated 24"January 2025 passed by this
Hon’ble Tribunal has filed an affidavit dated 11th of February, 2025, the
contents of which do not depict crystal clear and a fair and genuine response
to the questions posed by this Hon’ble Tribunal. It was expected from the
State Instrumentality to come clean and not file a twisted response do the

factual queries put to them by this Hon’ble Tribunal.

2. This rejoinder is being filed to place on record before this Hon’ble Tribunal
the true factual position especially relating to the two water bodies/ponds
existing in Khasra number 24 and 28, for a long long time i.e. since 1850s. To
that extent, Khasra Khataunis of village Adampur dated way back to the year
1964-1965, are already on record of the main OA as Annexure-A/l at pages

61 to 84, wherein the revenue record clearly depicts existence of these two
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Gair Mumkin Johar’s. Even the respondent HSVP as well as State admit
existence of these two water bodies in khasra number 24, and 28 of Village
Adampur, which is further fortified by the letter dated 7" of March, 2022
written by the Deputy Commissioner, Gurugram to the administrator HSVP
clearly stating that according to revenue records, Gair Mumkin Johars exist in
Khasara number 24, and 28 of village Adampur, a copy of which letter forms

part of is OA as Annexure—A/6 at page 119-120.

. The applicant for the first time came to know about the entire scenario,
whereby the HSVP not bothering about degradation of Environment, for
commercial gains, in total violation of law lay down by this Hon’ble Tribunal,
as well as the Hon’ble Supreme Court, especially in the celebrated judgement
of Hinch Lal Tiwari Vs Kamala Devi and others (2001)6 SCC 496, issued a
public notice in 20210on its website to auction the land of khasra number 28,
wherein admittedly, a water body existed. The applicant herein made
representations and went from pillar to post in an effort to convince the
authorities to save this water body but to no avail. It is thereafter when the
applicant preferred OA number 388 of 2021 and various other petitions before
this Hon’ble National Green Tribunal, and finally when the orders passed by
this Hon’ble Tribunal were virtually ignored by the respondent HSVP, the
applicant preferred the instant OA number 543 of 2023, which is pending
adjudication and now fixed for further hearing/clarification on 6™ of March

2025.

. HSVP to the query, number 1 raised by this Hon’ble Tribunal regarding the

total area of sector 50, Gurugram and as to whether it comprises of only land
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of Kasara number 24, and 28 or some other Khasra Numbers, has in their
aforesaid affidavit responded stating that the total area of Sector 50, Gurugram
Is 548.090 acres out of which an area of 40.090 acres falls under the area of
HSVP in sector 50, Gurugram, whereas the rest of the area is being utilised
by various private developers as mentioned in paragraph 6 of the aforesaid
affidavit. In the area falling in land measuring 40.090 acres, HSVP has
planned roads and open spaces, residential plots, shopping areas, sites of

public utility like School, creache, religious building site and EWS.

5. That in para 8 of this affidavit HSVPS misleadingly stated that HSVP land
measuring 40.090 acres is not a complete block, but it is fragmented in various
pockets (total 9) and have been marked as pocket A,B,C,D,E,F,G,H,l in the
layout plan bearing DTP drawing number 1679/07 dated 07.11.2007, as
approved by chief administrator, HSVP. This layout plan has been attached

by HSVP with this affidavit of theirs as Annexure R-1.

It is most important and relevant to point out here that this
original layout plan, a copy of which has been obtained under RTI,
if perused, the marking of pockets is only from A to C and not
beyond that as pockets from D to |, as stated in the affidavit in para
8 appear to have been created much later. A copy of the plan as
obtained under RTI by another resident is being attached hereto as
Annexure A/1 which would clearly show the authentic factual
picture. This would further prove that the Works whose
Measurement books have been attached by the respondent HSVP

can’t be connected to Khasara No. 28.
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6. That this Hon’ble Tribunal had further raised another query, being No.2, i.e. is
there any document to show that permanent development activities were carried
out on the land comprising Khasara number 24 and 28 and if so, what is the
area on which such activities were carried out. In response to this query HSVP
has inter-alia responded stating that the development works in Kasara number
24 and 28 in Village Adampur were started in the year 2014-2015 and re-
carpeting of roads and realignment of sewage lines was done in the year 2022—
23, which again is false and misleading. A specific stand has been taken by the
applicant in this OA that the road that is being claimed to have been laid down
in the year 2014 was a non-concrete Kacha Path made while informing the
Panchayat and the local population that a footpath is being made for
development of the pond in Kasara number 28. At that point of time, HSVP
was believed as development of water body in Khasra number 24 stood initiated
by HSVP. Further, this Kacha Road was only laid down in front of plot number
62-65, and not in any other part of the Kasara number 28, as already put on
record by way of RTI response dated 9th of May 2023 attached by private
respondents as Annexure P-3 of their intervention application. No sewage or
water lines, et cetera, where laid as claimed, in the year 201415. These Sewage
lines for the first time were laid by HSVP in Khasra number 28, only in July
2023, and the photographs of the same already stand attached as annexure A/18
at page number 222 of this original application filed by the applicant herein. A
perusal of these photographs would without an iota of doubt, demonstrate that
new Sewer lines are being laid and there is no realignment as misleading and
mischievously being claimed by HSVP in their said affidavit. Still further, a
perusal of photographs attached by the applicant at Annexure- A/16 (colly.) at

page number 216-217 of this OA would clearly demonstrate the roads being
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carved out for the first time using a JCB. It is a matter of fact that roads were
carved out for the first time and carpeted in the year 2022, and even the
sewer/storm water lines and water lines were also laid for the first time in the
year 2022. There was no special Re-carpeting of the roads as claimed in their
affidavit by HSVP as factually, the roads were for the first time carved out and
carpeted in the year 2022, when this matter was sub-judice and various orders

stood passed by this Hon’ble Tribunal, which are part of the record of this OA.

. That as there was no pocket E existing as claimed by HSVP in para eight of
their abovesaid affidavit, the various measurement books attached thereto can’t
be relied upon to conclude that in the year 2014-15, the department had
undertaken the process of carving out roads, laying down sewage/storm water
lines. As these measurement books in view of the submissions made
hereinabove, do not inspire confidence. Even the letters attached by HSVP at
Annexure R-3 of their affidavit at pages 955 to 957 of this OA do not show that
the concerned work was undertaken in Khasra number 28. Further, the
measurement books attached for the sake of arguments if perused and taken on

their face value, the work done in so called pocket-E is minuscule.

. That further, another misleading letter has been attached by HSVP at Annexure
R-5 on page number 1059 of this OA stating that the electrification work Stood
completed in Kasara number 28 pocket-E sector-50 Gurugram in the month of
October 2018. This is a white lie as when in the same Kasara number 28 the
applicant wanted to have electricity for his house in March 2018, he had to put
his own transformer and transmission lines on payment basis, as the

electrification of Khasara number 28 had not taken place. Copies of the bills
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and receipts of DHVBN in this regard are collectively attached to as a
Annexure A/2 with this rejoinder. It is submitted by the applicant that electrical
lines and poles came to be installed much much later and not in the year 2018

has claimed by the HSVP.

. Itis respectfully submitted that the applicant since the auction notice in the year
2021 issued by HSVP for auctioning plots carved out in Kasara number 28,
where this water body existed since 1850s, has been running from pillar to post
to save the water body from being urbanised and commercially exploited in
total disregard to the environment and the law lay down by the Hon’ble
Supreme Court and by way of his first OA number 388 of 2021 brought this
important question of Environment to the knowledge of this Hon’ble Tribunal,
therefore, ignoring all hyper technical objections being raised by HSVP, this
Hon’ble court needs to effectively direct HSVP to allot alternate plots to the
private respondents and develop this water body in terms of the directive of the
Supreme Court laid down in several judicial pronouncements, including Hinch

Lal Tiwari Vs Kamala Devi and others (2001)6 SCC 496.

PRAYER
It is therefore, most respectfully prayed that this Hon’ble Tribunal may kindly
be pleased to allow this OA with costs and direct the respondent State
Authorities and HSVP to fully develop and maintain the water body in khasra

number 28 in the interest of justice, fairplay and Environment.
And

Exempt the Applicant from filing /better legible/typed/translated copy of the

Annexure; and/or
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Pass any such and further orders as deemed fit and proper in the peculiar

facts and circumstances in favour of the applicant in the interest of justice

and fair play.

e

APPLICANT/PETITIONER

e

A.R. TAKKAR, SHRIYA TAKKAR, UNNATI ANAND, } NAN TAKKAR,

THROUGH

0O
\ ‘\'0
AASTHA TYAGI, PRINCE SHARMA, SMRITI SRIVASTAVA & DEVIKA SINGH ROY CHOWDHURY
ADVOCATES
ARTLO
# P-6/2E, DLF PHASE 1, GURGAON 122002
MOB.8826200005

EMAIL: ARTAKKAR@ARTLO.IN
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH

NEW DELHI

ORIGINAL APPLICATION NO. 543 OF 2023
IN THE MATTER OF:

ROHIT THAKRAN ..PETITIONER/ APPLICANT

VERSUS

STATE OF HARYANA & ORS ..RESPONDENTS

AFFIDAVIT

I, Rohit Thakran S/o Late Sh. Amarpreet Thakran, aged about 36 Years, R/o New

Plot No. 136-137, Dear Wood Chase, Nirwana, Sector-
Panchayat Jharsa, Gurugram-Haryana.

50, Village Adampur, Gram

¢ above titled Rejoinder has been drafted under the authority and
Instructions of the deponent and after perusing its contents, the deponent has
duly signed it, and the contents of paragraph are true and correct to the

knowledge of the deponent, and the same may be read ags contents of this

affidavit also, which are not being reproduced for the sake of brevity. No

part of it is false and nothing material hag been kept concealed therefrom

That the contents of paragraphs of aboye tilted Rejoinder are true and correct

to my knowledge, no part of that s false

'l FEBa;ﬁﬁ)thmg has been kept

concealed therefrom.
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3. That the Annexures attached with the Rejoinder are true copies of their

respective originals.

w
DEPONENT

VERIFICATION

Verified that the contents of paragraphs no. 1 to 3 of my above affidavit are true
and correct to my knowledge. No part of it is false and nothing has been concealed
therein.

Verified at Gurugram on 26" Day of February, 2025.
L6 Feb 1D

AFTHITED

RAM NIWA

IK, ADVOCATE
NOTARY,

RUGRAM (HR ) INDIA

10
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ANNEXURE A/2
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Form; RONo.4 DAKSHIN HARYANA BUL viTRAN NIGAM °
i (A Gowi. of Haryana Undertaking}
N {Regd. Office: Vidyut Sadan, Vidyut Nagar, Risar 125005)
q?;; HEYH Office of Assistant General Manager
Demand Paym nt Recelns for New Connee an £
Receipt No: 700516510755 Appiication No: 360930753316 Application type: ;!aw Cag_ntocﬁon
“ETmanen
Receipt Date: 281052018 Application Date: 2911212017 Sanc. 02 KW
Categoryitoad:

MName: ROBIT THAKRAN
Addrpgs: NEAR DEERWOOD, Nistvana COUNTRY, GURUGRAM, Gurgaas, HR-122001, iNp

Birier Namafs
Legacy Aceount Mo:
New Aceount: 7005185842

Remari:

Counter No: 12237NO
Charge Details-

Charge Name - -mm_ .
Service Connaction Fee L . &080
. Meler Equipment Cost i :
Mster inslafaion Charges ' \Eﬂ
N |

5 Melar Security - Non Energ

Amount Paid {Rs}: sa20.00 Amount Paid in Words: Eight thousang 2ight hindred forly rupess only

{Signature Hﬁ%g}g)
St

Payment receipt generatog Oft [ 28-MAY-2018 01:1593



Name of work: Deposit Estimate for providing 25 KVA T/F to release the connection

Framed By:

Allocation:

Major Head:

Miner Head:

Amount Rs

1083

DHBVN

of Sh. Rohit Thakran V.P.O Adampur Jharsa near nirvana couniy

Gurugram A/c ID  no. 7005165642 dt.28/12/2017

kw Under S/Divn Sohna Road.

SDO ‘OP’ S/Divn Sohna Road.

/im |08 675 ~ 00

9p- 319

14
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DHBVN

Name of work: Deposit Estimate for providing 25 KVA T/F to release the connection

of Sh. Rohit Thakran V.P.O Adampur Jharsa near nirvana country

Guriigram A/c 1D no. 7005165642 dt.28/12/2017 SLG

‘ramed By:

\llacation:

Aajor Head:

Ainer H-éa-d;: :

SDO ‘0P’ 5/Divn Sohna Road,

mount Rs ‘,&%ﬂzﬁ# W y%p#b 7’{?
o 25”5;1", (j
*vf\lc’ \}tf\U

)

)1

;/__x_‘{l_ B g_,.‘g_,.,a,__J

A1




List for Material Reaﬁ';'ls.blgis

"

16

:; Description of material Unit Oty Rate Amount. 4
» ot fpesil —— p— ‘
1 PCC pole 9 Mtr. Long <~ | No. 2 2266 | 4412
2 11 Kv Pin Insulator No. 9 34.09 306.81
3 11 KV Gi Pin No. g 58.77 528.93
4 L/A No. 3 431.9 1295.7 L
5 11 KV GO Switch Complete No. 1 §,lﬁ8-)5t. 1 61851 &
b Pipe for Earthing 40mm Dia No. S 1158362 8167724 [\
4 é-‘} ) i JP P — I
7 MS Nuts & Bolts Kg. 10 62:52 g252+ (&
‘l i%g PP,
8 MS Chanel 75x40 N &g N &3 3456 |35 bl o
9 25KVAT/F = No. 1 44650 44650 4fr
; : . Sty
041  MS Angle various size Me. 33 .ﬁ% 15327  |AY4{ o
; i 1 »
1 _ Ms.f_iat_ No. 3!1?:'@ D 1530 |21 6~ a0
2 MS Earthing Rod No. 23 | 37225 7445 | o8-+
3 Gl Strip 25x6mm No. | 23| 69137, 138268 ||899-c
4 ACSR 50 min2 Mir. | 50 32| 16207 |Juew
: 8 s o .
5 4/CPVC 50 mm2 .~ Mtr. 35 13572 4737 |Gl ™
SIS §l5-29 |
6 LT fusc board No. 1 586 580" §15-™
Sundry to complete the Job Foc 2379
——Total #7000 Saboo -0
Over Head Charges 16.5% 427685| |329 2.
Grand Total /9705 9318 7.0

ﬁ : SD%P‘S/DM
" DHBVN, Sohna Road



Main Abstract

1086

e Description o
No. Aol
1 Cost of material amount including 16.5 % over head charges AGHE
4737880
2 Labour charges for errection 6255
3 Loading & unloading charges 22686
Lhe
Total 08267
Adding Deptt.charges @ 10% 9920
G.Total 68024

&

:’/ v
Sb0 'O -%n

‘DHBVN, Sohna Road

17
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- Errection of material
P DETAIL NGO -1
i Sr.No. |Description of material Unit | Qty Rate Amount.
1 {Errection of 25 kva T/F with complete pole mount with out H-pole 10, 1 2683320 L- 3
. 2 |Erréction of Hpole complete with all fitting no. i YA A B
3 - |Errection of single 11 mtr pole with complete accessories no 0 78264 R
-4 . [Errection of single 9-mtr pole with complete accessories no. 5 e 3P
5 [Sageingof ACSR conductor 50 mm2 ot 0 2.07 G
6 {Etrection of addilivnat earthing for 11 kv LA no. 3 | 152615 cﬁé T
TOTAL T e
b dho
LN
L

DHBVN, Sohna Road

e
s L
y S[% '‘OP' §/Divn
—f’/"
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'ou have applied successfully.

. 1090 21

"_Form Number is: G26-318-507
rour Payment mode is online. The status of paym
vas-AUTHORIZED by your. Bank.

four Transaction no, is: 96553
\pplication form will be sent to the S/ Division for processing and S/ Bivision witl contact yois

ent is ID:96553 Dear Consumer, Payment of Rz 1330000



DAKSHIN HARYANA BIJLI VITRAN NIGAM LIMITED
APPLICATION FORM FOR E!.,ECT%I%&Y’ICONNIEG HON

»
(1) Office Details [To be filled by office or system gencrated based Arca innut § -
Operation Subk-Nivision Application Mumber Date of Application
Suuth City G26-318-507 ’ 26/04/2018
{2) Application For Mew connection
{3} Category of Supply ns
{4) Type ot Supply: Hermanent
(5} Applicant Particulars
{a) Type of Applicant fracdiichal
{b} Mame of the Applicant [person/firm/Company/trust] SUNNY THARRAN
{¢) Name & Designation of Authorized Signatory in case of Companies [
{d) Name of Fathor/ Hushand/Dircctor/Pariner /I rustee Sl Anar Prog
(e} Hdentity Proof of the Applicant Aadiaa Card
Premise Details where connection is required
Plot /House/Flat No. VPO Sector/Colony/Street Thara
Village/Town/City Gurugram Landmark/neighbaor MNear Bardbien
Pharameaala
Pin 122001 MaobileNo 9313272830
Email i thakranrohitOO6@gmail.com 1 Aadhar No 2753890472298

Correspondence Address  V.P.O Jharsa Gurugram near Near Bandhwari Dharamsala 122001
{6) Applied Load Details:
Connected Load [KW] Contract Demand [KVA] Purpose ol Supply
6.00 N.A. DS

(7} Details of Connection on the same premise/property/other connections in the name of Applicant

Account Holder Account Address Calegory  Connoected Load [KW! Contiact Deme
Number [EVA
NA A M A A

{8) Uption of Consumer to Supply Metor & Metering Equipment @ No
(8) Declaration by Consumer : 1/We hereby declare that

{aj The infm‘m;tion provided in this application is true lo my knowledpe.

{b) 1/We agree to abide by all the Rules & Regulations of the Migam & HERC.

(c} IWe will deposit electricity dues and old dues if any , as per the applicable electricity taritl and othae charges filing whic
the supply of electricity will be liable to be discannected.

{d) /We will own the responsibility of security and safety of the meter, cul-out and the installation

(e} I/We am/are the owner(s) / legal occupier of the premises in which supply of electricity 15 horoby
requisitioned for which true copies of dacuments are submitted.

Dated:- 26/03/2018
Place:-

22



You have applied successfully.
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E-Form Numberis: G27-1217-120
Your Payment mode is online. The status of payment is: 1D:31327 Dear Consumer, Payment of Rs 4650.00 was
AUTHORIZED by vour Bank.

Your Transaction no. is: 31327
Application form will be sent to the $/Division for processing and S/Division will contact you,



DAKSHIN HARYANA BIJLI VITRAN NIGAWM
LIMITED 1093

APPLICATION FORM FOR Electricity CONNECTION

(1) Office Details [To be filled by office or system generated based Area input ]
~-Qperation.Sub-Bivision . - . - Application Number S . 'Dah:- 0{ Appllmtmn
‘Subing Ruad G27-1217-120 28/12/2017 |
{2} JApphcatron Fur New connection
(3} - Catééory of Suppiy | | DS
.{4_} . Type ngupp{y ’_: , L .I o e ':'p{;rmanent
(5) . Apphcant Partacuiars . . . - | ' .
{a} Type of Applicant individual
{b).Name of the Applicant [person/lirm/Company/trust] ROMHIT THAKRAN
{c_}-’f‘\lﬂmc &% Designation of Authorized Signatory in cane of Companies VPO AdAa o Bl Miywania
Country,Gurgaoin, 122001
(d] Narne of Father/ Husbénd/Director{Pa renet/Trustee S/o Sh. Amarpreet Thakran
{e] identity Proof'of the Applicant _ Adhar Card
_Premise Details where connection i5 required
Pint XH!:\:.ES@}'F%H’; fio, V.P.:O Sector}Coiony/Street Adampur
\fi.ﬂage\/TuwnfCiiy G.Lirgaon ;Lahdma: ane;ghbor Mear Minwona Lountry
F.’in :122001 _MUbIIeNc 93132?2330
Ema;i - rohrtthakran@gmati com : A.adﬁ.ar No ._‘2.19.6.3§523513
_ j(S} Applted Load Detalis _ 1 | - |
ST "éonné—r:;e;dﬁlr.oad {KW} ’ ‘Contract .D.erﬁand\.{ll&A]” . Purpose of Supply
. soonA - D5 |
{7} ‘Details of Connectlon an the same premise{property}other cnnnectmns in the name of Applicant
Account Holder Account Address Category Connected Load fikw]  Contract Demand
Number ' [KVA]
NA MNA MNA NA NA NA

} Gption of Consumer to Supply Meter & Metering Equipment @ No
} ‘Declaration by Consumer : 1/We hereby declare that
a} The information provided In this application is frue to my know!edge

b} I/We agree fc abiﬁe bv all ﬂw Rules & Rugulatlons of the Nigam & HERC.

¢} I/We will deposit electrigity ciuces and old dues if any , as per the appiscable electricity tariff and other charges failing which

‘the supply of electricity will be liable to be disconnected.
d} I/we will own the 'rrzs;x_onsibi}i'ty of security and safety of the meter, cut-out and the instailation

e} 1/We arm/are the owner(s] / legal occupier of the premises in which supply of electricity is hereby
requisitioned for which true copies of documents are submitted.

Dated:- 28/12/2017
Place:- - o
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DAKSHIN HARYAN@Q&JL! VITRAN NIGAM LIMITED

Acknowledgement of application for new connection

To
ROHIT THAKRAN
V.P.O,Adampur,Near Nirwana Country, Gurgaon, 122001

Ref:No : G27-1217-120
Date : 28/12/2017

Subject: Acknowledgement of application for new connection.

Your application for new connection has been received in this office on dated 28/12/2017 1 this
connection it is to inform that the application has been registered in this office and the registration Mo. is

G27-1217-120

Please Pay Lhe arnount Rs 4650.00 {Application Fee + ALD Charges) at SubDivision within One Week.

Please quote the above registration number in all communications and tracking of the
applivation on the portal.

SDO(OP), DHBYN

Tele.Now oo,
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CERTIFICATE OF SITE VERIFICATION

Cettified that | have personally verified the prem :ﬁw prospective consumer as detailed bhalow

| 1. | Name of 11 KV Feeder ,

g , R
| 2. | 14 Digit Feeder Code as per Indexing | i | ,' § | i ]
BN, e PR N S e SSIN NG WO W)
Name of Distribution T/F (SOP)
Capacity of Distribution T/F (KVA) KVA ’ri Digit Distribution T/F code as per indexing
"5, [ 18 Digit CIN No. (14 Digit Feeder code + i ; ‘ 0 1 1 ]
4 Dgit BT code) [ P b1 4 &
5. Pmperty Situated in which Area Authorized If Unauthorized, than

(fill the relevant box) .

Area with Sq. yards)

7. Detail of ahy othef connection and defaulting
amount with A/C no. existing in the premises or
in the name of applicant at any place if any
otherwise fill NiL

8. | LL-1 No. if any, otherwise write NIL

& | Concerned LDC,give the detail of amount
due against the account No, & Name
mentioned at Sr. No. 7 with dated
signature, if any otherwise fill nill,

categary connaation

Cashier to accepl on account of the following:

Accepted on behalf of Dakshin Haryana Bifli Vitran Nigam for connested load of KW at

10. | #, Extension/Augmentation of Distribution | Estimate No. il
system is required, than mentioned the O
aafimate Mo, othenwise fill Mil. I

11. | Ledger/Binder code of other consumers '
on the above mentioned DT/Area - _— 2o

12. | Any other remarks: e
Checked by Line Staff Counter signed by JE
Signature :

Name:
Designation : Date:
AUTHORISATION FOR CONNECTION (For Office Use Only)
Accepted & Approved on behalt of the Dakshin Haryana Bijli Vitran Nigam for connected load of KWat_
Valiage level for category connection.
Detail of load sanctioning authority :
Mame cf Sancticning Authority Designation Signature with Date
The above mentionsd estimate has been approved vide estimate No. dated
Name’of Sanctioning Authority ; Designation Signature with Date
PAYMENT MADE IN COMPLIANCE OF DEMAND NOTICE
Voltage level o a

i
[Namp e Signalure.
i

Date o Signature
| No. | Item T T | Amount
1 Advance Consumption Deposit {ACDI i R i
B Meter SecurityMeater Cost T 3
"3 | Service Connection Charges _ 3
4. Other Charges i
Total i T R—
Name Deasignation Signature
| Receivad Rs. {Rupess
L
Vide Receipt No. Dated
The Account Number allotted to applicant is
fhe Service connection order numberis
Dale
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HE‘VH DASKHIN HAR‘r‘giQQBLI VITRANI NIGAM I 29

APPLICATION FORM FOR Electricity CONNECTION | Photberaph

(1) Office Details [To be filled by office or system generated based Area input}:
' if__OpeuaHun Sub-division | Application Number }— Date nf Applicatior
| |

(2) ApplicationFor: ... A AR S5 555 050 e e s g
[New Cenneclion / Extension of Load / Reduction of Load/ Change of Narme / Recornection]
(3} cCategory of Suppiy: ... SRR AR ISR R et ana s S eb s
[Domestic/Non-Domestic/LT  Industrial MMT Industrial/Public Water Works/ Lift
Supply/Railway Traction/Agricullure atc i
(4} TypeofSuppiy...... .. ... SSRCN, . -1
[Permanent /Temporary] If temporary specify period - From: . e Ja...
{(8) Applicant Particulars:
(g} Type of Applicant. ... B b A B S v
[Individual / Govl. Department or Institution/Private Institution or establishment]
(bj Name of the Applicant [personffirmiCompanyftrusty: ...
(c) Name & Desighation of Authorized Signatory in case of Companies ...
(d) Narne of Father/ Husband/Director/Partner/T, rustee; ... ..

(e) identity Proof of the Applicant ... ..

... .|.Premise Details_ where connection is requited | [Communication Details o
Plut /House/Kila/Flat No. Plot fHouse/Kila/Flat No. I
Sector/Colony/Street ) Sectar/Colony/Street -
Village/ Town/City | Village/Town/City
andmarkineighbor ] | [Telephone Number |
Pin no. L | |Mobilc Number .
Authorized Area [Y/N] I S B ]
T | { Aadhar Number _ -

{8}  Applied Load Details: _ '
Connected Load [KW] | Contract Demand [KVA]* for HT Industry Oniy

i

_— i e et A
{7} Details of Connection on the same premise/property/other connections in the name of
Account Holder Account Address Category Caonnected LoadTComract Demand |
Number [KW] | [KVA] .

‘ | | | g

{8)  Option of Consumer to Supply Meter & Metering Equipment [ Yes/No]
(9)  Declaration by Consumer : /We hereby declare that
{a) The information provided in this application is true to my knowledge.
{b) /We agree to abide by all the Rules & Regulations of the Nigam & HERC.
(c) 1/We will deposit electricity dues and old dues if any, as per the applicable electricity taiff and
charges failing which the supply of electricity will be liable to be disconnected.
{d} I/We will own the responsibility of security and safety of the meter, cut-out and the installation
(e) /We am/are the owner(s) / legal occupier of the premises in which supply of electricity is h
requisitioned for which true copies of documents are submitted.

Signature of Applicant
Dated: - DD/IMM/YYYY — o S
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TURRRS MARTANA BILL VITRAN NIGAM

£ A Dvwvernment of | Faevaa |

P ."‘__' oA LR "“_"_“‘""“"""""'"'_'_"'_J"._" - T . — ;
; iﬁ?}ﬁ“ﬂ () Executive Engineer "OP Division. 4 . |
L Iy e " -

o - “'*:,) Ir j

P RS b et I i

Xensohnadhbyn (@amail Lcom |

e-1mal

To

SDO Divisional Store

DHBVN, Gurugram

Memo No. 5704) _ Dated : J&'~ &7~ 24 1 &
Subject :- Allocation of material,

The following material may please be issued to SDO *Op* S/Division Sohna Road for
providing 25KVA T/F to release the connection of Sh. Rohit Thakran VPO Adampur Jharsa near Nirvans
Country Gurugrain A/C No. 7005165642 dated 28,12.2017. Apaingt sanctioned estimate No SD-
37/2018-19. Consumer deposit 56109/- vide BA- 16 no. 250,251/53244 dated 9.05.2018. The detail is ag

‘under :-

Sr.No. Description of Material Oty -II
1 25 KVA T/F Bl o |
- PCC Pole Imtr Long___ﬁ_ e : o N e
- 4/C PVC 50mm2 |
XEN ‘:(}T%ision
DHEVN,SORNA
o

CCio :-
k"aé‘(ﬂ”’ S/Division DHBVN, Sohna Road w.r.f his office memo no . 192 dated 09.05.2018 He s
directed to utilize the matet jul under his personal supervisor as per sanctioned estimate only and to ensure that there
is budget provision subject to compliance of latest instruction of the nigam. The utilization certificate thereof sy be
submit to this office after the work should be conform promptly. Further, the allocation has been made sttbject tn
the condition that the work should be conform to the existing instruction of the nigam and fulfill all tie condition
either technically of financial failing which your will be solely responsible and any type of unjustified amount in this

regard will be recovered from the delinquent officer/official,
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Executive Engineer ‘Op Division. Sahna.

f o e 362544 |
xensvhimadhbyn Jd)gz@ﬂ 2om |

. e-mail

To

SDO Divisional Store

DHBVN, Gurugram

Memo No. 574) Dated. J&~ & ~2m | %
Subject :- Allocation of material,

The following material may please be issued to SDO ‘Op? 5/Division Sohna Road fos
providing 25K VA T/F to release the connection of Sh. Rohit Thakran VPO Adampur Jharsa acar Nirvana
Country Gurugram A/C No. 7005165642 dated 28.12.2017.  Against sanctioned estimate No 515-
37/2018-19. Consuiner deposit 56109/ vide BA-16 no. 250,251/53244 dated 9.05.2018. The detail is as

under :- _ .
Sr.No. Nescription of Materinl Unit ’ Dty
1 25 KVA T/F_ T
L 2 |PCCPole9mtriong 5
3 [ 4/CPVC50mm2 | Mtr. |35 |

XEN . "\%"i:;icn
DHB‘-’N,SO MA

directed to utilize the material under his personal supervisor as per sanctioned estimate only and to ensure that there



1103

Frarm RWA)

HeFER—50, T[HUTH |
formr:. - ﬁwﬁmﬁcﬁ?ﬁ%ﬂm/ﬁmuﬁmﬁrmwﬁi
AT o,

A FreT o' & 5 % IR e IF W0 A1 sl areerT A
AT e U™ BT vy aren &) e W T s Fregr SIINGE U wlia @
SRR TR i i 5 B o e S —p— RN 99w g8 el fee o
SIRE 2, 70 #Ro o o fro Aol a1, e 3 49 adeer o ferr srmdrem fesar won
B Clsl g garm s B oaR Y B W /UAST B WET e amen. df adgus
frerm |

w:m%ﬁﬁ%%%ﬁmwmwmﬁaﬂ
Wﬁﬂ%gﬁﬁﬁ'&ﬁﬁiﬁﬁ?ﬂﬁﬁamﬁl YD IS ARG Bl |

T,
e /(c,‘é’i;g o
AT ST G 790 A arref

ol arft ww e Ryan
THUTH A9, 9313272330

‘Hﬁ’}k‘:' v B4 _f\hi ‘:\:1 eh

34



1104

@& Outlook PROOF OF SERVICE 35

ADVANCE SERVICE.

From Prince <prince@artlo.in>

Date Wed 3/5/2025 11:38 AM

To noopurd@gmail.com <noopurd@gmail.com>; lokeshsinhalassoc@gmail.com
<lokeshsinhalassoc@gmail.com>; rkhuranalegal@gmail.com <rkhuranalegal@gmail.com>;

legalrajan@gmail.com <legalrajan@gmail.com>; adv.adityasingh@gmail.com <adv.adityasingh@gmail.com>;
dhawansajal@gmail.com <dhawansajal@gmail.com>

Cc  Manan Takkar <manantakkar@artlo.in>

[l 1 attachment (21 MB)
ROHIT THAKRAN.pdf:

Dear Sir/Ma'am,

Please find attached herewith scanned copy of Rejoinder to the Affidavit filed by HSVP in the matter
titled as Rohit Thakran vs State of Haryana & Ors.
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